Discussion on
evidence or investigate deeper into
the matter, I do not know. That is

a matter in which a time-frame can-
not be indicated, L e

SHRI PARVATHANENI UPEN-

DRA: Before the end of the Session
would you make a statement?

SHRI K. C. PANT: I cannot pro-
mise 3 statement towards the end of

_the Session. It all depends on the

_ progress of the inquiry. Then, the

!

|

question of requesting the Swedish
Government. ..

SHR; JASWANT SINGH: The
second part of my question — once it
is completed, will you take Parlia-
ment into confidence?

SHRI K. C. PANT: We will do

" what is normally done. So far as

Mr. Gopalsamy’s question +ig concern-
ed, we are relying on our own agen-
cies and we have ¢onfidence in them.

L
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" TI, Recent incidents of jtrocities on

harijang and tribals in some pa.rts
of the country

A e fagra arsrdt: (wem
q3W) 3T FATIFT AERA, 3T F IS
wri # gwAt am mifeafaat o
FATAMT Fr At FA W 42 g §
ST F9T JION w3 fag Hasr
g g | T I 41 g 9 sl

40 T Tl ¥ 4 ¥ zw A0 wd

7z & fr sonfag @A %mé‘a F
fam-fam @t § gfoAl o) =
aifedl F &g ST IE A WY, SAE
fafeg ¥ oK @ g #F1 =eATE
wigsx ?r T &, & fre aw § 9T
W, ¥H AEY W @R FT IS
HFAT F1ZT FIT LT G AT A
TIAT AEA | FH (- OFT AT
fx ag 99t oF WA HST@I T AL |

THE DEPUTY CHATRMAN. Would
you like to continue after lunch?

|
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ot wew fagrd A : g, & v

F 1T ST

e awiafa . w8 g=ar Wwm wifs
TS FEAE W

The House stands adjourned for
lunch and will meet at 2,30 p.m.

The House thepn adjourned -
for lunch at twenty-five

minutes past one of the
clock.

The House reassembleq after lunch
at thirty-five minuteg past twg of the
Clock. ([The Vice.Chairman  (Shri -
Jagesh Desai) in the Chair,]

THE VICE-CHAIRMAN (SHRI
JAGESH DESAI). Yes, Mr. Vajpayee,

Y gaw  fagrd m#&w‘t

15373 €% | 1986 ¥ ag dTeAT
HIX I T 1 1986 I 87 F
fooraeamgax & N & Y "iwE
g @Y wrar g 5 @ dEyT A
sk @t gfg & i §
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o1 S qmA Y owT § & ger
T O§ WM WHHEEW F A 9%
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# wor @ 7 far feaw =
ST @ o

Ag 9% ST AIUY ¥ | GEAAH
afee, gEwfas 7 g & fau
g@rer fed ™ 1 fer 1 wfed
H gfwmt &1 st § UFT 4T §
aggru & faw ws @Y ST W@
? & ag ww famw gEEm &

afez & #ik T fAaw ww wfex
A #FET F g gAT =fgw )
W W @I AT gEewE W fafaer
fradts o | wudt ferg wd F
TeTd G qEEE, 90 AT
mfrer & ™ # 1 T ar AR
q fmm W W ) ag Fwr W
g fr o oaf=dl & gr feg wmw
& fau = @9 =sfgd 1 S gTq@
3 g SEAT UHEWAEE 1 9@l
argar £ |

“EXPLANATION: For the pur«
pose of thig Section anq Section 4,
persong professing Buddhist, Sikh
or Jain religion or persons profes-
sing the Hindu religion in any of
its forms of developments including
Virashaivas, Lingayats, Adivasis,
followers of Brahmo, Prarthana, -
Arya Samaj agnd the Swaminarayan
Sampraday shal]l be deemeq to be
Hindus.”

fret F1 g 78 F AUAT & FOIE AT
FLA FV TART AR QST yewar
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R a1 oax faww & Waaw feafaf-
g A €Y 2, g§ 99T @y & fad
TEAE F 0w W & ’

TR agt @ wfqair agEA
§ W g 1w F dmr wwar
T F o ow I oaw omar g
g T W fowag § wvw A§
g o feme & wifs & ¥
T AT I TGS FA o5 F) AT IAAT
T & ww v g ¥ gar

g wifer 1 o§
weE F fF oW aw dw ¥ ger
TE 1§ oI g F oy we-
aftF & @ O 9T Ww  wedy,
¥ agg X | § Fiwg qrEf #+y
frgaor. @ g 1 =it gfed

Foanmia faust afmaa zor ar )
W GHIE X UF ANTeT A9
| gfeq

T AGl # (mamw)
Fu FT WG oS g v
T | f5% g 3w g ¥ ag
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THE VICE-CHAIRMAN (SHRIL
JAGESH DESAI): Shri Ajit P. K.
Jogi, Not there. Those who cre
absent will not be given a chance 1o
speak, Th's is a very important dis-
cussion and if the Member is aot
present he will pot be given a chance.

Shrj Sohan Lal Dhusiya.

o) ®YgA wTw afan (ST W) ¢
g gHTAT & T fF A g e
FT WYY f247 | 3T TAH TG FIHL
A& FrAr AT 5 TR T_A WA
Y F G\ Tg FAT BACT
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THE VICE.CHAIRMAN (SHRI
JAGESH DESAI): Let us not bring
politics into this. It him ocntinue
without interruption.

SHRI H HANUMANTHAPPA. He
has deliberately left the Janata State,
That is why I have reminded him.

THE ~ VICE-CHAIRMAN (SHRI
JAGESH DESAI). Yoy continue your
speech and you addresg the Chair.
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A § 9 faftgg =7 & faea &
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THE VICE-CHAIRMAN (SHRI
JAGESH DESAI): Mr. Dharanidhar
Basumatari. Only ten minutes please.
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SHRI DHARANIDHAR BASU-
MATARI (Assam): Sir, I am thank-
ful to you for cailing me. This is a
very painful matter for me to hear
such g criticism after forty years of
Independence. I want tg remind you
that my predecessor just now said
abbut Dr. Ambedkar. He alsg men-
tioned the Constituent Assembly. As
a Member of the Constituent Assem-
bly, 1 have to say one thing very
painfully. There woulg have beep no
reservation for the Scheduled Castes
and the Scheduled Tribes. In the
Constituent Assembly, National-lea-
ders, everybody including Pandit
Jawaharla] Nehru, Sardar Patel,
Pandit Govind Vallabh Pant ang Lal
Bahadur Shastri only wanteq reser-
vation. When this point was discus-
sed, almost all were of the
opinion not to keep any re-
servation for the Scheduled
Castegs and the Scheduled Tribes
on the ground that it will create re-
action in the society. The British
kept reservation policy for the Mus-
lims only in order to create problem.
So, it was opposed. Then Pandit
Jawaharlal Nehru and Sardar Patel
asked me to go to Bapuji. Bapuji
knew me from childhood. I was
only a student of Class 5 at that time
in 1926, He said: “You are the
same Basumatarj who met me in
Bongaigaon and who gave me 4-anna
coin five times. He gave me a chit
in which it was written, “Unless re-
servation for the Scheduled Castes
and the Scheduled Tribes is conceded,

I will take to fast”. That is what
happened. He raised the question
of fast. So, I came back and gave

that chit to Pandit Nehru. The Party
meeting used to sit at 4 o’clock, Then
he read out the chit and nobody could
speak anything. The issue was de-
cided.

What I want to say is that you can-
not change the people by law. If
the Ministers and the national lea-
derg cannot imnrove the plight of the
Srheduled Castes and the Scheduled
Trihes meople. then we should not
waste tima in discussing this matter
here. You cannot change the society.

< IR . P 4 s s
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You cannot change it by law. You

cannot dp anything unless you change
the hearts.
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Vajpayeejiis a very senior Member.
He knows how I took pains in Lok
Sabha. Every time, when the sub-
ject came up, I had to speak shed-
ding tears, I am not going into the
details. When the question wag rais-
ed as to how ty develop the Sche-
duled Castes ang the Schedueld
Tribes, Mrs. Indira Gandhi, at our
request, constituteq a Parliamentary

Committee on the Welfare of the
Scheduled Castes and Scheduled
Tribes on 9th November, 1968, of

‘which I was the founder Chairman.

There we examined the ruleg and the
terms of references to be dealt with
by the Committee. When I visited
first the Railway Headquarters at
Bombay as Chairman with our.Mem-
bers, I found that not a gingle person
had been appointed from the Sche-
duled Castes in the Railway Head-
quarters saying that there were no
candidates at all. They said, how
can we appoint Scheduled Castes and
Scheduled Tribes when there are no
candidates? When I went t; Ahme-
dabad and examined the Railway
Headquarters, they said the same
thing, Thepn I had to take up the
matter with Mrs Indira Gandhi. Then
1 wanted her to write to them that
any application from the Scheduled
Castes and Scheduled Tribeg should
also be sent to the Chairman of the
Committee on the Welfare of the
Scheduled Castes and Scheduled
Tribes, They were sent. And whep 1
went back to Bg)mbay agajy and
examined the Railway Headquarters
and askeq the General Manager to
send somebody to find out whether
the applications were there or not.
he sent somebody and we found them
tuckeq in the drawer of an officer
concerned, on the spot. as instructed
by the Prime Minister’s office, they
had to be appointed. When we went
back to Ahmedabad, there also we
found the applications from the Sche-
duled Castes and Scheduleq Tribes.
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And on the spot they were given
appointments, So, I tell you, Sir,
unlesg the heart is changed, this can-
not be done, Now, ] don’t know the
mame of the speaker who preceded
me...

SHRI RAM AWADHESH SINGH
(Bihar): He 1is Mr. Ram Naresh
Yadav, - - ce T

SHRI DHARANIDHAR BASUMA-
TARI: When he spoke I do not know
whether he spoke from his heart or
he spoke only to speak on the subject.

[The Vice-Chairman (Dr, R. K,
Poddar) in the Chair.)]

SHRI RAM AWADHESH SINGH:

He spoke from hijg heart,

SHRI DHARANIDHAR BASUMA-
TARIL: Anyway, this i my pet sub-
ject... :

SHR; RAM AWADHESH SINGH:
Ag Chiep Minister, he has done a Iot
.in the State,

SHRI DHARANIDHAR BASUMA-
TARI: If I said something wrong, 1
will withdraw. Then, Sir, 1 told
Indiraji that unless you appoing a
Tribal and ; Scheduled Caste in
every appointing authority, things
cannot improve, To gtart with, she
one Scheduled Tribe in the Union
appointed one Scheduled Caste and
Public Service Commission. And that
has been followed by all the States
wherever the Scheduled Castes and
Scheduled Tribes were there, And
as Chairman 6f that Committee, I
hag to examine whether i was im«
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plemented or not. Then, my friend
who has left now mentioned about
the criminal tribes, What ig a crimi-
nal tribe? Crimina] tribes agre those
who revolted against the British.
They were all in Army. When they
revolted, they were termed by the
British Government as -eriminal
tribes. They 1 haq to say in Lok
Sabha very harsh words. I had to
tell the Prime Minister and the Home
Minister Sardar Pate]l that 1 came to-
Parliament with an ambition to See
that the word ‘criminal’ was not con-
tinued, I am criticising the national
leaders from: Uttar Pradesh, the State
which has produced Prime Ministers
for retaining the name ‘criminal’
when they have reservations for
these Tribals.
4,00 P

Whep, I spoke very harshly, T was
called by the Home Minister, Mr,
Gobind Ballabh Pant and he, took
me to the Prime Minister and he
asked me, what do I want? 1 said,
Sir, these criminal tribes gare also
freedom fighters. They have also
fought against the British for Inde-
against the British. Then a Com-
pendence, They were also fighting
mittee was constituted anq they
wanted me to be the Chairman of
this Committee, It wag a committee
of three men, called the Nomadic
Tribes Inquiry Committee. There we
found that there were mgre than
three lakh such people throughout
India. In U.P. alone there were
more than one lakh people, whereas
not a single Scheduled Tribe area has
been declared in U.P. but afterwards
on our demand some area hag been
declared as 3 Scheduleq Tribe area,

Mr, Vice-Chairman, Sir, if yoy do
not listen, 1 cannot speak because I
am addressing you only,

So, that Committee has been con.
stituted by Pandit Nehru, by the
Home Minister, Shri Gobind Ballabh
Pant and 1 was asked to be the
Chairman but I was hardly 29 years
old at that time. I refused to be the
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Chairman gnd I asked somebody else
to be appeinted as Chairman, 1 got
appointed one Mr. Louis, ag Chair-
man, because he was a missionary
and an Anglo-Indian and sg he knew
the tribalg well. After that we found
that there were more thay three
lakhs of such criminal tribes and I
told them the other day that after 40
years of Indepenedence this word
‘criminal’ should not be used for the
tribals who fought for the Indepen~
dence i1 the same way as freedom
fighters,
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Now, Sir, coming to details, Iater
on, one Scheduled Caste and one
Scheduleg Tribe person was appoint-
" ed to the Union Public Service Com-
mission and the same thing has peen
followeq by the other Stateg also.
After that the appointments have
been done by them too, Later on we
demanded that this rule should be
followeg not only in the case of
Public Service Commissions but
everywhere which constitute the ap~
pointing authorities there shoulq be
ane Scheduled Caste and one Sche-
duled Tribe person. And this rule
hag beey followed ynder the leader.
ship of Prime Minister Indirajl.
Indirajj had a heart for Scheduled
Castes and Scheduled Tribes as her
father, o¢ar great leader, Pandit
Nehru had. Therefore, she did many
things for Scheduled Casteg ang Sche~
duled Tribeg development. Wherever
we gave suggestions, they have been
accepted, Now the preceding spea-
kers mentioned about the integrated
{ribal development areas, this and
that. 1t is done by Indiraji. But in
soite of that we are gtill 5o backward,
We are discussing about atrocities
and atrocities are taking place when
there is discrimination in the econo-
mic conditions. If you go to the
“tribal areas, you will find what a
large disparity exist; betweey, the
tribals and the non-tribals in their
economic conditions: It ig only in
Assam that this disparity between
tribals and non-tribals does not exist,
In Assam, she knows, our Minister
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knows, that the Tribal of Assapg is
quite different from the tribaj of
other areas, Auso in the case of
Harijans there is no atrocity in
Assam. There is ng caste restriction
in Assam. There is mno discrimina-
tiop in Assam. For your information
I may tell you that in other areas I
have found that there is pot 3 single
area in the whole of hills, which 1
did qot visit during the last 43 year,
where these atrocities ang disparities.
do exist. I know what it means and
how the Scheduled Castes and the
Scheduled Tribes are being treated.
An improvement can be brougl’
about only when there is a change of
heart. (Pime Bell rings), Please give
me a little more time. Coming to
the percentage of literacy, while it is
40 in general, in the case of Scheduled
Castes it ig only 14 ang in the casc
of Scheduled Tribeg it ig only 3. Sec
the plight despite giving all the
grants and this and that and scholar-
ships and still we are lagging behind
far more compared to others, Simi-
larly, in the case of employment in
spite of having reservation, the em-
ployment Dercentage in Tregarq to
scheduled casteg is 2.49 and I regard
to Scheduled Tribes 0.39. This is
the plight, Where are we standing?
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Now, there is a Commission for the
Scheduled Castes and the Scheduled
Tribes, Every year, it submits i's
report, but it is never discussed nor
ity recommendations implemented.
The reports are submitted but they
are not implemented. If its recom-
mendations cannot be implemented.
what ig the use of gppointing thes:
commissions and such other com-
mittees? Unlesy you have g heart to
develop them, unless they are
brought up to a reasonable Tevel. they
will continue to remain undeveloped,
We are competing with other coun-
tries in the world in many spheres.
We are proud of our achievements
unde- the leadership of Shri Rajiv
Gandhi, We have beey able to Jaunch
satellites and have achieved many
other things, But jn spite of our
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advancement in other spheres, we
still have to discugy atrocities on
Harijans and tribals, And that 1s
what pains me. I only appeal to the
Members of the House to think of
the Scheduled Caste and Scheduled
Tribe people and see how thejr up-
liftment can be broughy about. In my
experience in Parliament, I have seen
how Members speak oy the question
of Scheduled Castes and Scheduled
‘’ribes but iy action, we are not able
io do anything to bring about a de-
velopment of these people. Wo are
not able to provide facilities that they
need. We say we give reservations
iy varioug cadres for these people,
We even give reservationg in matters
of promotion, Bug only some time
back, there was a case filed i the
High Court against reservation in
promotions and it wag; turned down.
Again  the Supreme Court also turned
it down....(Time bell rings). Please
allow me tq speak. 1 don’'t know
wherefrom you come, Byt you must
allow me to say about atrocities being
committed against the Scheduled
Castes and the Schedujed Tribes.
After all, we are human beings, We
discuss this subject everyday. We are
also citizens of this free country. Why
should we have to discuss this sub-
ject at gll? 1t is because nothing is
done towards their upliftment. I am
sorry to have spoke, this way. I do
not doubt the intentiong of the Go-
vernment; 1 know the Minister and
how the cause is dear to her heart.
But I feel ashamed when we discuss
the question of Scheduleq Castes and
Scheduleg Tribes in the House and
at the same time we find that recom-
mendations of Varioug committees
formed for this purpose, gre not im-
plemented It ig a fact that we have
been neglecteq by the society for
ages and ages, and it will take time
to undo the injustice, But that does
not mean, that such reports should
not be implemented. But the reason
behind it i« the bureauecrat who is
not sympathetic towards the Sche-
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duled Castes and Scheduled Tribes.
The bureaucrat is not sympathetic to-
wards their cause and ynless they
are sympathetic, implementtaio,, of
the various schemes in this regard
cannot be ensured,
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1 hope the Minister wil] take note
of the pointg raised by me,

SHRI MOTUR[{ HANUMANTHA
RAO (Andhra Pradesh): Mr. Vice-
Chairman, it is a tragedy of our pna-
tional iife thai after 40 years of in-
dependence, we cont.nue tg discuss
this problem of atrocities on Harijans
and iribals when we claim to be im-
plemeniing Gandhism, soclalism and
so many things but none of them is
actually implemented_ There is neither
socialism nor Gandhiism here; other-
wise these atrocities could not have
been mounting up like this, n the
abscnce of any note from the hon.
Minister, the only thing on which 1
cap base myself is the latest report,
the Seventh Feport, of the Commis-
sion for Scheduleq Casteg and Sche-
duleg Tribes. The report speaks
volumes in regard to atrocities that
are be'ng committeq year after year
on the Scheduled Castes, the tribals
and others. Up to 1984 figures have
been given. Even the figures given
in both Houses of Parliament for-
later yearg indicate that the crime is
not coming down, but it is going up.

Sir, it is unfortunate to observe
that in the sixties, the number of such
crimes, such atrocities was 5000 or
so. In the seventies, it went up to
10,000. In the eighties, it increased
to 15,000 and, in fact, in 1984 the
figure crosseqd the 20,000 mark This
is the way things are moving in our
countrv, Particularly, the ghagtl‘est
part of such crimes ig the increasing
number of murders and rapes. The
percentage of murder. and rapeg is
going un. In 1984, according to the
fisures that r have collected, there
were 695 murders of Scheduleq Castes
and 979 murders of Scheduled Tribes.

[ i~y
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In 1985 the number wag 646 and 935
respectively. In 1986, it was 657 and
892. You should remember that
these figures are not accurate, So far
as the later yearg are concerned: 1985,
1986 and 1987; the figures relate to
some States or some monthg only.
Therefore, the number should be in-
creasing; pot going down, or declin-
ing. In 1988 we have seen not
simply atrocities, but massacres.

Just now, hon.
spoke before me narrated certain
things. How 19 Harijans were mur-
dered in a village. How 25 people
were raped in  Bihar; I think, in
Pararia, Op February 18, 25 tribal
women were gangrapea by the police,
These atrocities are being corfmitted
by the gangsters employed by the
landlords as well as by the police.
Thig ig the most unfortunate part of
it. The police whg are expected to
guard the honour of the citizens, spe-
cially, the women, have themselves
been repeatedly commiting rapes.
This is what is going on. In 1988,
incidents of such atrocities have taken

Memberg who

place at Ghatpur, Purnea, Je- .
hanabad to which a refe-
rence has been made by my

hon, friend here Pararia etc. T have
already mentiohed about the February
13 in.codent in which 25 trihal women
were gangraped by the police. On
13th July, four tribals were hacked
to death at Dhanbad. Therefore,
these atrocities are going up like
anything, What is the solution?

- - 8 Y R T ok .

The latest and perhaps the ghast-
liest thing is from Tripura. It is
unfortunate that in Tripura demo-
cracy wag raped and murdered. The
army was standing by when elections
were helq and it was seen to it that
an unpopular government is brought
in there. Murder of democracy has
not ended there. Now it is the rape

_ of tribalg which has become a pheno-

rape of democracy has
that is the

menon, So
Jed to raping of tribals,
most unfortunate thing.
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SHRI DHARANIDHAR BASU-
MATARI: For your information,
army was invited by the Chief Mi-
nister himself.
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SHRI MOTURU HANUMANTHA
RAO: I am entitled to hold my own
opinion. You please bear with me.
The point is that on 31st May, 1st
and 2nd June continuously there have
been rapes by Assam Rifles and 25
women including three teenagers
were raped. This is testified by in-
dividuals, no less than our respectec
colleague Shrimati Kamnak Mukherje.
who was sitting by my side, unfor-
tunately, she is not here now, Mrs
Goswamy who is Lok Sabha Membe
of Parliament, ex-Lok Sabha Membe:
Mrs. Ila Bhattarjee and some other
resnected and ageq women like Bim.
bla Ranadive and Lakshmi Sehgal,
who was once known as Captain La-
kshmi when she was serving the INA.
All these women went there, collect-
ed evidence from sp many women
who were actually the victims of
these atrocities and this was reported
io the Chief Minister himself. The

Chief Minister would not bear this.

He said, “These are all utter les by
tribal women.” That is what he said.
Unfortunately for him, by his own
gide was sitting the Agricultural Mi-
nister. Perhaps he belongs to Tujs
party. He immediatel, commented
that tribal women never tell lies.
Some three cases came to his notice
also and they are under enquiry. So,
this was stated by the Agricultural
Minister, his own Minister. So, these
things are unabatedly going on. Not
only that, Shri Dasrath Deb, who was
the Deputy Chief Minister in the pre-
vious Government, he waddressed a
letter to the Chief Justice of Indie
giving all these facts and appealing
for judicial inquiry. A delegation o’
women also went there and said
“When the matter iz disputed by thc
Chief Minister himself, you pleuse set
up s judicial inquiry.” This was the
least he could do and he should have
done it because the matter war dis-
puted by the Chiet Minister himgelf.
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Even now it is open for them to set

up a judicial inquiry to unearth the
== truth, This is the thing that is hap-

pening ang it is very unfortunate.

The crime on woOmen jn general
and particularly on tribal women is
increasing year by year. In Bihar
Assembly itself on 11th January,
1988, a question was answered. In
the first 11 months of 1987, 130 brides
were burnt to death, 459 were raped
and altogether 1697 atrocities were
committed on women. These are the
figures given in the Bihar Assembly,

So, Sir, the figures show how hor-
rible the situation is. After 40 years
of Independence, this is what we are
enjoying. Almost 25 per cent of the
population consists of scheduled
castes and scheduled iribes. And it
is not accidental. My Congress f{ri-
ends may object t0 many things that
I have given expression to. But it is

- an unfortunate phenomenon and they

must look back, they must critically

- examine themselves how it is hap-
pening in their own States. It ig not
T who have given the figures. They
are here on page 22 of the Commis-
sion’s Report itself:

. A review of the available atro-

' .vicities data for the years 1982 t{o

" 1984 presents a somewhat disturb-

ing trend. The overall number of

cases of atrocities againsgt the sche-

duled castes, though it declined

from 15051 in 1982 to 14847 in

1983, recorded an increase to 16,586

in 1984. In 1984, the highest num-

ber of atrocities cases were report-

ed from Madhya Pradesh-6128,

followed by Uttar Pradesh-4200,

Bihar-1845 and Rajasthan-1648.

v - These States together with Tamil

Nadu-489 and Gujarat-690 and Ma-

harashtra-579, among themselves

accounted for about 95 per cent of

the total number of cases of atroci-

tieg reported during the year under
review.” A

It is a clear verdict. We are ac-

countable to people. What is the

accountability here of the Congress

F]
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(I) States? The number ig far lesg
in the non-Congress(I) States and
almost nil in West Bengal. This con-
clusion can be drawn from the Re-
port itself. So we can self-examine
ourselves how things are going bad,
particularly I say whether it is one,
ten, hundred or thousand, a crime is
a crime. I do not belittle the crime
that has taken place in the non-
Congress(I) States. There alsg they
must seriously take note of it and
rectify. But the point here is that
whenever an atrocity iz committed in
a non-Congress(I) State, Ministers—
one contingent after another—from
the Centre go there in order to indict
the State Govenment. It has hap-
pened in my State of Andhra Pra-
desh. Compared with other States,
the number is less. But even if a
few incidents take place, from the
Centre Minister after Minister comes
to indict the Government. Why don’t
they look back upon their own States,
how it js happening there? .. .

" The point is—now I am coming to
the point—that these things cannot be
rectified, cannot be put an end to
unlegg the basic structure is changed,
It is, again, not myself who has said
this, but the Commission itself has
stated:

“Lack of education and echomic
., backwardness are exploited by the
unscrupuloug money-lenders, con-
tractors and the land-owning upper
castes. In the rural power struc-
ture, there is no let-up in the
attempt on the part of influential
land-owners belonging to the up-
per casteg to continue with the age-
old stronghold and hegemony over
the Scheduled Castes and Schedul-
ed Tribes. The Commission, there-
fore, recommends that the State
Governments and Union Territory
administrations should take firm
steps to remove the causative fae-
torg that lead to such atrocities.”

¥ 1

This is stated by the Commission .

itself on page 24. The reservations

are mentioned here, but reservations
by themselves are not a panacea for

-t e RIS
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the solution of this problem. They
‘bave been there for the last forty
years and where are they leading us
to? Now, reservation is misused.
Not only that, it is not being imple-
mented also.
| i
The hon. fiend has stated al-
ready how it is not implemented.
The Government, Ministries them-
selves are not implementing it: sche-
duled banks are not implementing it;
the public sector is not implementing
it. So, like that these figures are al-
ready given here.

Untouchability also remains. So
many districts of Bihar are men-
tioned and so many villages of Tamil
Nadu are mentioned here in this re-
‘gard. I am sorry to say that about
South Africa we worry so much and
we denounce the Botha Government
50 much. We hate Apartheid, but
why don’t we hate it here? Who is
responsible for it? Why should it
continue for 40 years after indepen-
dence? You don’t change the
basic  structure. You don’t give
land to the tiller; you don’t give
jobs to those people who are entited
for such jobs. No jobs are there,
but simple reservations are there.
Reservations are cornered by the
connered by a few. This is also
mentioned by the Commission in its
Commission in its report. So, it does
not help the whole society and the
whole community. They are there
as untouchables, Scheduled Castes are
thrown in hamlets like that. In
South Africa separate colonies are
set up for the Blacks andg others.
What are we doing here? They are
existing in separate
hamlets. Those hamlets are raided
repeatedly by landlords and land-
lord Senas. Lorit Sena and Brahma
Rishi Sena are functioning in Bihar.
Who is allowing all these Senas to
continue like that apg bring torture
to the whole community? So, these
things are continuing like that. So,
reservation is not a panacea. It
should be implemented. But it is not
an ultimate solution. The ultimate

v
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solution is found in the structural
changes of our society and of the
land system itself. That is not un-
dertaken. " That is the whole trou-
ble. Who is responsible for all such
things? There is no use in naming
this party or that party. The en-
tire country is like that. So, I would
like to say that the basic structure
p not changed, civil liberties are
there, acts are there and so many
things are there but Shankaracharya
goes on talking nonsense and he is
not brought to book by this Govern-
ment. All these things are there
before our eyes., We must see how
things are to be bettered. We must
self-examine ourselves. When we
compare ourselves to South Africa,
where are we? Will not other peo-
ple look at us? Will they not point
out to us? All these things are to
be taken serious note of.

Before I conclude, I would like to
say that by raking up the reserva-
tion issue and extending it further
and further caste system iz being per
petuated. Now caste is int:oducea
in a new form for the sake of reser-
vation. Everybody is compelleq to
rotify at the time of admission or ap-
pointment to wkich caste he is born.
All these things will only harm our
future. Instead of uniting the toiling
masses of our country, toiling see-
tions of our country who mostly come
from Scheduled  Castes|Scheduled
Tribes along with other castes to
fight against economic oppression ybu °
are raking up the reservation issue.

[The Vice Chairman (Shri B, Sat-
yanarayana Reddy) in the Chair.} :

The other thing is resorted to, that
is, thi; caste or that caste. While
making use of the reservation to the
extent that it can protect the Sche-
duled Castes and Scheduled Tribes,
the main point, the main drive should
be to unite the toiling masses and
see that the structural changes are
brought about. And that way only
the real solution could be found.

I am sorry to say that this Govern-
ment ig unfit to rule this country. I
feel strongly about it. I also say

v
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that the Congress rulers whoever
might be there, they are unfit to rule
¥ this is the situation that is con-
tlnuing, Whoever comeg in that place,
they must also take serious lesson
out of this and see that things are
rectified. That iS my humble opini-
on, Thank you, Sir. .
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